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THE DEPUTY MINISTER IN.

THE MINISTRY OF LABOUR
(SHRI DHARMAVIR): (a) and (b).
The required information is being
collgeted and will be laid on the
Table of the House.

Naxalite activities in Biilnr

2888. SHRI N.E. HORO : Will
the Minister of HOME AFFAIRS
be pleased to state :

'(a) whether Central Government
are aware of the activities of Naxa-
lites going on in Bihar;

(b) if so, the details regarding
the incidents that have taken place
during the last six months;

(c) the number of persons includ-
ing police staff killed by the Naxa-
lites: and

(d) the reaction of Central
Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) and (c). Information is being
collected and will be laid on the
Table of the House.

(d) Itis the responsibility of the
State Government to take necessary
action under the law against those
naxalites who are found to be indul-
ging in unlawful activities and to
maintain law and order.

Cash awards to Army Personnel
awarded Sena Medals

2589. SHRI K. MAYATHEWAR:
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Union Territory
Administrations have any scheme on
the lines of the scheme in the State
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Governments for giving cash awards
to the army personnel belonging to
their territory who have been
awarded Sena Medals by the Presi-
dent on the Republic Day;

(b) if so, what cash award is
given by the Delbi Administration
to the awardees of Sena Medals
belonging to their territory and what
is the procedure for claiming the
same; and

(c) if not, the reasons for not
having such a scheme for Union
Territories ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARIMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (¢). Information is being
collected and will be laid on the
Table of the House.

nagfaa sfaal & «ai &
argfgs gearg

2890. =it UYWAY IAFT WIEET
ot gea A sfzar

FqT TG H7AT g ITM FI FITFIN fF

(%) wa dT aet ¥ QA g F
gygfaa srfaat & «waf &) qigfes
gearal &1 feadr weag g€ oz gy
TSAAIT AR vk fwaar afgano,
989 HIT 59 IR 7G;

(@) =8 grasg ¥ frax 6
safaagl w1 fowgare fegr war ok
9% faaTs w41 FTAAE F¥ qE; Wiw

(7) efaY & ga g#T ¥ qrg-
feF gearsie A A3 & g gw a9
WG A 9¢ 9917 Fa1 farg § ?
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g wewa § v wwat (s fagre
WA wew?) : (F)5R(|) Tsa qIETA
grer Wl s gaaT 93 wrenfid 1980 &
gygfes sifa & «vf &1 argfgs
gear &Y g7 garHl ¥ IR 4 wifua
gIAT %1 U fagwm aar g2q 93 @r
STaT & | [wegrag § <ar a0 fed

gear[LT-4355/182]

(7) ggwet F 10 wrE, 1980
Fwo wro gx ¥ fafgg wrreaf
fagreal & yarast Fafagq F fau
Usy gy & faaa & wfafaa
fagrz, aeq s, USEIT WX IAX
ST USHT WY IT WGT A9 e4AT A
o1 w3gfaa anfaat & sfa goa-
qEl §, ‘T grar aw’’ g9ar “afg
€IF' FAM F g5 g fagme F@F F
f@q foar mar § )

Allotment of Land to SC/ST of
Rajokari Village, Delhi

2891. SHRI BHEEKHA BHAI :
Will the Minister of HOME
AFFAIRS be pleascd to state:

(a) whether it is a factthat the
Scheduled Castes and Scheduled
Tribes of village and Post Office
Rajokari, Delhi have not been
allotted land of Gram Panchayat
earmarked for allotment to Scheduled
Castes and Scheduled Tribes ; if so,
the reasons therefor ;

(b) the total area of land ear-
marked for allotment to Scheduled
Castes and Scheduled Tribes and
the total number of Scheduled
Castes gnd Scheduled Tribes to
whom the land is to be allotted for
construction of houses ;

(c) the reasons for delay in
allotment of land to Scheduled
Castes and Scheduled Tribes and
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how much time it ‘will take for
allotment of land to them ; and

(d) the extent to which the Delhi
Administration is going to give
financial help for construction of
houses to Scheduled Castes and
Scheduled Tribes ?

THE MINISTER OF STATE 1IN
THE MINISIRY OF HOME
AFFAIRS (SHR1 NIHAR RANJAN
LASKAR): (a) It has been reported
by the U.T. Administration of Delhi
that no land was earmarked for
allotment of house-sites to Scheduled
Castes and Scheduled Tribes in
village Rajokari and as such no
proposal is underway to distribute
land in the village.

(b) No allotment is proposed in
the village.

(¢) The U.T. Administration has
stated that the gaon sabha of the
village has not passed requisite
resolution despite various instructions
to this effect and that now, it has
been conformed by the concerned
pradhan that Scheduled Castes of
the village have not come forward
for allotment of land and as such
is is not proposed to allot land in
the village.

(d) The U. 7. Administration
has reported that the Panchayat
Unit of the Development Depart-
ment 1s providing a grant @Rs. 250/-
per house-sites for the development
of house-sites and there is a provi-
ston of Rs. 5.00 lakhs for this
purpose during 1982-83. Besides,
the Harijan Welfare Board is imple-
menting a Scheme wherein subsidy
of Rs. 2000/- can be given to
those Scheduled Caste persons who
do not possess pacca house in the
rural areas of Delhi. There is a
provision of Rs.20.20 lakhs during
current financial year for this pur-
pose. Assistant Housing Commis-
sioner (Loans), Delhi Administration
1s also providing loan for construc.
tion of houses. The total allocation





